
 
 

 

 

 
Hon’ble Mr. Rakesh Sagar Jain, Member (J)
Hon’ble Mr. Pradeep Kumar, Member (A)
 

1. Abdul Gani Dar, age about 59 years, S/o Lassi Dar, R/O Naid Khai, Tehsil 

Sumbal, District-

2. Ghulam Mohammad Kuchay, age about 53 years, S/o Noor

R/o Anderkote, Sumbal, District

By Advocate: Mr. Mir Majid Bashir

 

 

1. Union Territory of Jammu and Kashmir through Commissioner/Secretary 

to Government, 

Jammu/Srinagar.

2. Chief, Engineer, Public Health 

Srinagar. 

3. Superintending Engineer, Hydraulic Circle Sopore.

4. Executive Engineer, PHE Division, Sopore.

(By Advocate: Shri Amit Gupta
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Central Administrative Tribunal 
Jammu Bench, Jammu 

Hearing through video conferencing

O.A. No.62/1197/2020 
 

This the 11th  day of December, 2020

Hon’ble Mr. Rakesh Sagar Jain, Member (J) 
Hon’ble Mr. Pradeep Kumar, Member (A) 

Abdul Gani Dar, age about 59 years, S/o Lassi Dar, R/O Naid Khai, Tehsil 

- bandipora. 

Ghulam Mohammad Kuchay, age about 53 years, S/o Noor

R/o Anderkote, Sumbal, District- Bandipora. 

.....

Mir Majid Bashir 

Versus 

Union Territory of Jammu and Kashmir through Commissioner/Secretary 

to Government, Public Health Engineering Department, Civil Secretarirat, 

Jammu/Srinagar. 

Chief, Engineer, Public Health Engineering Department, Kashmir, 

Superintending Engineer, Hydraulic Circle Sopore. 

Executive Engineer, PHE Division, Sopore. 

........ Respondents

Amit Gupta, AAG. 

 

 O.A./62/1197/2020 

Hearing through video conferencing 

day of December, 2020 

Abdul Gani Dar, age about 59 years, S/o Lassi Dar, R/O Naid Khai, Tehsil 

Ghulam Mohammad Kuchay, age about 53 years, S/o Noor-Din Kuchay, 

..........Applicant 

Union Territory of Jammu and Kashmir through Commissioner/Secretary 

Public Health Engineering Department, Civil Secretarirat, 

Engineering Department, Kashmir, 

........ Respondents 



 
 

 
Hon’ble Mr. Rakesh Sagar Jain, Member 

 
1. An application has been filed by the applicants seeking leave of this 

court to agitate this matter jointly. The same is allowed and accordingly 

stands disposed of.  

2. During the course of arguments, learned counsel for the applicant 

submitted that the applicants 

respondents/competent authority to 

applicants in accordance with law/Rules and pass a reasoned and speaking 

order within stipulated period of time.

3. Looking to the limited prayer made by learned counsel for the 

applicant, O.A is disposed of at the admission stage itself with a direction to 

the respondents/competent authority to 

applicants in accordance with law/Rules and pass a

order within a period of 

copy of this order. It is made clear that we have not expressed any opinion 

on the merit of the case. Accordingly, the O.A. is disposed of with no order 

as to costs.  

 

(PRADEEP KUMAR)
     MEMBER (A)  
mks 
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O R D E R (ORAL) 

Hon’ble Mr. Rakesh Sagar Jain, Member (J) 

An application has been filed by the applicants seeking leave of this 

court to agitate this matter jointly. The same is allowed and accordingly 

During the course of arguments, learned counsel for the applicant 

the applicants would be satisfied if a direction is given to 

respondents/competent authority to Review the suspension order of 

applicants in accordance with law/Rules and pass a reasoned and speaking 

within stipulated period of time. 

he limited prayer made by learned counsel for the 

applicant, O.A is disposed of at the admission stage itself with a direction to 

the respondents/competent authority to Review the suspension order of 

applicants in accordance with law/Rules and pass a reasoned and speaking 

order within a period of two months from the date of receipt of

copy of this order. It is made clear that we have not expressed any opinion 

on the merit of the case. Accordingly, the O.A. is disposed of with no order 

(PRADEEP KUMAR)     (RAKESH SAGAR JAIN
       MEMBER (J)
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An application has been filed by the applicants seeking leave of this 

court to agitate this matter jointly. The same is allowed and accordingly 

During the course of arguments, learned counsel for the applicant 

be satisfied if a direction is given to 

Review the suspension order of 

applicants in accordance with law/Rules and pass a reasoned and speaking 

he limited prayer made by learned counsel for the 

applicant, O.A is disposed of at the admission stage itself with a direction to 

Review the suspension order of 

ned and speaking 

from the date of receipt of certified 

copy of this order. It is made clear that we have not expressed any opinion 

on the merit of the case. Accordingly, the O.A. is disposed of with no order 

(RAKESH SAGAR JAIN) 
MEMBER (J) 
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